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(3y adweates Shri PieHe Rem chan dani)

0 RDER
HON *BLE MR, 3o ReADIGE, VICE CHAIRMAN (A,

pplicant impugns respon dents' Notification

dated 1.5.87 in so far as it sgeks to revise his

seniority, cadre and locus standie He seeks treatement
on par with other SREDs of 06eT(Hg) in all service
matters, and further seecks 2 di rection to resgpondents

to nive effect to their transfer policy dated 16.5.82.

2 By advertisement dated 2243.80 (mnexure=a9)
WpsC inuvited applications for 4 posts of SREDs

in response to which spplicant submitted his applicatio
The information swypplied by WsC to candidate
(snexure=II to respondents' reply) includ}dg the
list of duties attached to the pDSt) which clearly
specified that it would inwlve swpervision and
adninistration of the Centre and its activities;

to have liaison and contacts with various employers,
organisations; and to check and follou up plecemaents
of SG/ST candidates in Central/State/quasi Gowvts
Establistments and training institutions, Uon being
selected by WPSC, apnlicant was offersd sppointment to
the post of SRED,CG € for SC/ST, Jaipur vide 0.M,
dated 8,10,60 (anexurs-III)e ppplicant ac-epted

the offor on 8,10,80 itself (anexure=IV) and joined
duty at Jeipur, and as per his own representation
dated 15.6.°, he, Shri K.K.Sinha and shri H,LJDuttsa,
all 3 of wuhom were directly recruited, continued to bs
posted in the C GC set up all alonge

3 From respondents® 0,M, dated 17,1.85

(pnnexure-AB) it is also clear that a seniority list

/b,
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of SREs/05D at DRET Hqe and in CGC for SC/ST as

on 9,/1.85uas issued for infomation of all concemed.
From this OM, it is clear that while the seniority list
vas no doubt ona, the DGET Hqe and the Daching-cun=-

Guidance Centres were treated seperatelye

4. lhdenisbly Govte has the right to frame, amend
and/or relax recruitment rules and in this conmection,
cartain ouidelines hawe been framed in this regard
(mnexure=I), By impugned Notification dated 1,567
respondents notified the RRs for the post of SRED

and A® in various CGCs under DGET, A note below
folunn 11 in the scheduls to the RRs prowvides that
existing holder of the post of SREC shall be deemed

to have been appointed to the posts at the initial
constitution. The rules were notified under Article
309 of the onstitutiond

5, Respondents have pointed out that although
these rules were notified on 1.5.67 applicant did not
rep resent against the same till 15.6.% (mnexure-at1)
that is much after the crezation of a sepsrate

cadre of CGCs for SG/ST and .the fact that hg kneu

of the cresation of the sgperate cadre is clear from

the fact that he applied for the post of SRED(Hg)

on deputation basis ageinst vacancy circular dated
242,88 (mnexure=RY)

6, There is no denial to theseg avements in

rejoindsre

7. pplicant's prayer that SREDs in CGC be tresated
on par with SREDs in DGET(Hg) also fails for the
reason that aa par his own representation dated

e
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15,6, 90 the qualification for direct recruit
SREDs in NGET (Hg) and direct recpuit SREDS in
£GCs are clearly not the sama in regard to
sesential experience qualifications as also

desirabl e qualifications

B¢ lhder the cirecwmstance, applicant has failed
to make out 2 case to warrant judiclial interfersnce

in thi= 03 which is dismiesede No oosts

(PoCKANNN ( S.R.A J
meMBeR(d VICE CHquAN(A

/ua/




